FORM A
PUBLIC ANNOUNCEMENT

[Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017]

FOR THE ATTENTION OF THE STAKEHOLDERS OF MAHAVIR METAL WORKS PRIVATE
LTD

1. Name of corporate person MAHAVIR METAL WORKS PRIVATE LIMITED
2. Date of incorporation of|24/06/1968
corporate person
3. Authority under which | Registrar of Companies, Maharashtra, Mumbai

corporate person is
Incorporated / registered

under Companies Act, 1956

4, Corporate identity number /| U74899MH1968PTC323075
limited liability identity Number

of corporate person

B-101, Floor-10, Plot-85, B, Maker Tower, G D
Somani Marg, World Trade Centre, Cuffe Parade,

5. Address of the registered office
and principal office (if any) of

corporate person Mumbai City, Mumbai, Maharashtra, India,
400005
6. Liquidation commencement date | 06.01.2024

of corporate Person

Name, address, email address,

Mr. Hitesh Kothari

telephone number and The | Registration No :- IBBI/IPA-002/1P
registration number of the | N00324/2017-18/10929
liquidator 1A, Satya Apartment, Opp. Kandivali MTNL

Building,S. V, Road, Kandivali (W), Mumbai -
400067
hiteshkotharics@gmail.com

Last date for submission of
claims

February,5 2024

Notice is hereby given that the MAHAVIR METAL WORKS PRIVATE LIMITED has commenced
voluntary liquidation January 06th 2024

The stakeholders of MAHAVIR METAL WORKS PRIVATE LIMITED are hereby called upon to
submit a proof of their claims, on or before February 5, 2024, to the liquidator at the address
mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

e

Mr. Hitesh Kothari

IBBI/IPA-002/IP N00324/2017-18/10929
Liquidator

MAHAVIR METAL WORKS PRIVATE LIMITED

Submission of false or misleading proofs of claim shall attract penalties.

Date: 10.01.2024
Place: Mumbai



mailto:hiteshkotharics@gmail.com
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3. E. RAILWAY - TENDER

Tender Motice Mo, : ST-OT-ELE-6-
LC_Gate, dated 08.01.2024. For and on
behalf of Prasident of India, tha Senior
Divisional Signal & Telecom Enginedsr
(ColKharagpur-721 301 invites e-tender
for the following works befare 1100 hes,
o the date menticned against items and
will ke opanad at 11:30 hra. Description
of work : Suppdy, Installation, Testing and
Commissioning of S&T portion af warks in
connection o (i) Replacemant of ald and
wiodn out Electric Lifting Bamier (ELE) al
interlocked LC gate Mo, 14 (MALR). 15
(NALRY, 19 (BWA), 23 (CGA), 25 & 35 in
Howrah-Kharagper Section of Kharagpur
Division. Tender Value : ¥ 111, 58.7T8.34.
EMD : ¥ 206000 Cost of Tender
Document : : NIL, Date of Opening :
02022024 Completion Perlod @ 12
months. Date of Submission: up to 12200
hrs. of 02.02.2024. Interested Tanderars
may visil website www.ireps. gov.in for
full defadsidescripons! speclications of
the Tender and submit their bids anline. In
no case manual tenders for these works
will be accepled.

(PR-1006)

“FORM MNO. INC-2Z26"
{Pursuant to Rule 30 the Companbes
{Incarporation) Rules, 2014]
Advertizament for change of registared office
of the Company from he state of Stale of
Maharashira 1o the Slate of Karnalaka
Before the Regicna! Director, Weslem Region
Mimistry of Corporate AMairs, Sth Floor, Evarest,
100 Manra Drive, Mumbes-430002
Iri the matter of sub-section (4) of Sacton 13
af Companies Act, 2012 and clausa (a) of
sub-rule (5] of rule 30 of the Companies
incarparation) Bules, 2014
Ak
In the mater of
PLURALSIGHT INDLA PRIVATE LIMITED
having ils Registarad Office at 4, Chardan Miwas
Old, M Raosd, Of. Andhen-Kurds Road, Opp

Yishal Hall. Andhari East. Mumba—40C0EsD,

...Petitarier
Malice 15 hareby given & e General Fubic that
{he Company prapases to make an applicatan 1o
the Cgnlral Govemmanl under sechan 13 al the
Companies Acl, 213 seaking confemalson of
alteration of tha Memorandum of Association of
{ha Company in fesms of the spacial rasolution
passed at tha Apnwal General Meeling held an
Friday 268" September, 3023 1o enabla the
Campany 1o change s Reglsienad office from

State of Maharashira 1o State of Kamataka
Ay parson whose infarest is likely lo be affactad
the proposed change of the registared office
fl the -:-m:larlj.r may aithar dalivar an tha MCA-
21 parigl {waw.meca.gov.in] by fling invesior
complaint foem ar cause to be delivered or send
by registered post of histher abjections supperted
oy an atfidavit gtating the nature of hisher interast
and gro unds of opposition 1o the Regianal
Dresccior at the address Regicnal Dimsclor, Miresiry

af Comporate Affairs, Wastarn Region, Sth Floor
Everasl, 100 Maring Crive, Mumibas-400002 within
fourtean days from the date of publication of this
notice with & copy 1o the applicant Campany al its
registered office at the address menfioned balow

Far Fluratzight India Privabe Limiled

Drafed : 10.01.2024 Sdi-
Placa : Memnbai Mahial Jain
[eraiiar

Regd Office ; Mo 4, Chandan Niwas (01d)
MV Read, O Angher Kurla Road,

Opp vishal Hall, Ancbarl (E}, Mumbai-400069
Fh o 09030267865

Email : jain mahi pal@agmsail com

Near OId B. D. O. Office, Taluka Palghar, Manor Distt. Palghar 401403
E-mail: M627@|nd|anbank co.in

Bank, under the Securltlzatlon and Reconstruction of FlnanC|aI Assets and
Enforcement of Security Interest Act and in exercise of powers conferred under
section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules,
2002 issued Demand Notice dated 09.10.2023 calling upon the Borrowers
Mr. Mahesh Bhavarlal Prajapati and Mrs. Gomati Mahesh Prajapati
(Borrowers & Mortgager) to repay the amount mentioned in the notice being
Rs. 12,76,080/- (Rupees Twelve Lakh Seventy Six Thousand Eighty Only)
within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the
|borrower and the public in general that the undersigned has taken possession
of the property described herein below in exercise of powers conferred on him
lunder section 13(4) of the said Act read with rule 8 of the said rules, on this
5% of January of the year 2024.

The borrower in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of the Indian Bank for an amount of Rs. 12,76,080/- and interest and
other charges thereon from date of demand notice.

The borrower’s attention is invited to the provisions of sub-section (8) of section
(13) of the Act, in respect of the time available, to redeem the secured assets.
DESCRIPTION OF IMMOVABLE PROPERTY:

Flat No. 103, T"Floor, Building No. 10, type C Khushi Aangan Complex, Village
Manor, Taluka & District Palghar - 401403. Admeasuring Carpet area 526 sq.
ft. Boundaries :- North :- Open Plot, South :- Gold Palace, East :- Internal

Road , West :- Alice Palace .

Date : 05.01.2024
Place : Mumbai

Sd/-
Authorized Officer, Indian Bank

INVENT ASSETS SECURITISATION &
RECONSTRUCTION PRIVATE LIMITED

Suie B. Ground Floor, Bakhtawar, 225, Mariman Point, Muembal - 400021 Phe 022 = 28801516
APPENDE(-IV-A [See proviso to rule &

riwi rule 8]

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

PUBLIC NOTICE - AUCTION CUM SALE OF IMMOVABLE PROPERTIES
(“SECURED ASS5ETS") OF PURNANDU JAIN HUF AND MRS. ANUPAMA JAIN 5
ME. PURMANDU JAIM [Since deceased] ("BORROWER") FOR THE RECOVERY
OF THEIR DUES UNDER RULE & RAW RULE 8 OF THE SECURITY INTEREST
ENFORCEMEMNT RULES, 2002

Whereas under section 13(2) of the 'Securitisation and Reconsiruction of Financial
Assets and Enforcement of Secuily Interest Act, 2002 (SARFAES] Act), the Authonsed
CHficarof Invent Assets Securitisation & Reconstruction Pyt Lid. (INVEMNT] acting in
its capacity as frustae of INWVENT/M1516/546 Trust had issued demand notice dated
18.01.2021 calling upon the Bormowers Purnandu Jain HUF s guaraniors, mortgagors,
co-parcensrs & Legal heirs of Mr, Pumnandu Jain (since deceased) for the recovery of
Rz, 22 54 27 046 61 (Rupees Twenty Twe Crores Fifty Four Lakhs Twenty Seven
Thousand Nine Hundred Forly Six and Sixty-0ne Paise Only) and Mrs, Anupama
Jain, its Guarantors & Marlgagors & Legal hairs of ke Pumandu Jain (s decaased)a
sum of Bis. 32,12,95,989.53- (Rupses Thirty Two Crores Twelve Lakhs Minaty Five
Thousand Nine Hundred Eighty Mine and Fifty-Three Paise Only) respectvely ason
15th January, 2021 along with further interest and incidental expenses and costs within
60 days from the date of the said notics,

AMD WHEREAS, the Borrowers! Guarantors! Mortgagaors! Co-parceners/legal
heirs of B, Purnando Jain (since deceased) having faited and neglected Lo repay
the dues as per damand nolice, the Authorised Officer of INVENT has laken over
the physical possession of its morigaged property ufs 13(4) of SARFAESI] Act on
18th October, 2023.

Motice is hereby given to the public in general that Invent Assets Sscuritization &
Reconstruection Private Limited (INVEKNT) Is an Asset Beconstruction Company duly
reglslered wilh Reserve Bank of Indla wnder sechon 3 of the provisions of
Securitisation and Reconsiruchon of Financial Assets and Enforcement of Security
Interest Aot 2002 (SARFAES] Acl), acting in its capacity as a Trustes of
TNVEMNT/1516/548 TRUST', which has acquired the entire outsianding debts of the
borrower Pumandu Jain HUF AMD Mrs. Anupama Jain & Mr. Purnandu Jain {Since
deceased) from Central Bank of India along with all the rights, title and interests
vested therein In underlying securty under section 5 of the SARFAES] Act wide
registered Assignment Agreement daled 26th November, 2015 duly registersd with
the Sub Regesirar Mumbai. The sacurily intarest in the said financial assels now stand
assigned! fransferred o and vested in favour of INYEMNT.

Offars are mow invited by undersigned from intending purchasers’bidders in sealed
envelopes/covers for purchase of the secured assets as described herein below for
sale om “as is where Is basis”®, *as s what is basis” and “no recouwrse basis unders the
provigions of Securtisation and Reconstruction al Financial Assets and Enforcement
of Security Inferest Act, 2002 and Security Intenest {Enforcemeant) Bules 2002, The
Ganeral Public is inviled bo parbcipate in bid either parsaenally or through thesr duby
autrorised ageant.

Assets Securitisation & Reconstiuction

Private Limited {INWENT), acting in ifs capacity as a

1 Mame of the Secured Invent

erenear Trstee of INVENT/516/S46 Trust”,
N P PurnanduJain HUF
2, “‘E"EEE Mrs. Anupama Jain & Mr. Purnandu Jam (Since
e — Dxcaased)
Purnandu Jain HUF
Hame of the i
3. Mortga Mrs, Anupama Jain & Mr. Purnandu Jan (Since

Deceasad)

1. Mrs. Anupama Jain
2. Mr.Yaibhay Jain
A e Pumandu Jain (Since deceased)

Purnandu Jain HUF - Rs, 22,54,27,946,81 (Rupess
Twenty Two Crores Fifty Four Lakhs Twenty Saven
Thousand Mime Hundred Fordy Sixoand Sty One
Paiga Cnly 1 AND

Mrs, Anupama Jain & Mr. Pumandu Jain {now
daceasad)-Rs. 32,12,95.980.53 (Rup=es Thirty Twao
Crorgs Twalve Lakhs Minely Five Thousand Mineg
Hundred Elghty Mine and Fifty Three Balse Onky) as
on &5 on 15th January, 2021, with future interest at
contractual rabe 8 the date of recoveryirealisation
and oliher expensesioosts thereon. Hence total
lighdlites amount to Rs. 54,6723 936.14 (Rupees
Fifty Four Croras Siadly Seven Lakhs Twandy Three
Thousand Nine Hundeed and Thirty S and Fourasn
Faise only)

Pl Mame of the
' | Guarantors

5. | Total Liabilities

Last Date & Time for

B. ik S A0th Januwary, 2024 up to 02:00 p.m.
Address at which the |Bakhlawar, Swite B, Ground Floor, Backbay
T. | tender to be Reclamation Scheme Biock 1, 2249, Mariman Paint
Submitted Mumbai — 400021,
Date & Time of Bid
h 2 t 00 p.m.
B. Opaning 30th January, 2024 up to 04:00 p.m

Bakhtawar, Suite 'B°, Ground Floor, Backbay
Reclamation Scheme Biock lll, 228, Mariman Paoint.
Mumibai — 400 021

FlatMo. 3401 A8/ & Flat Mo, 3402 ABC (admeasuring
5763 sg f. — super build-up), Oberoi Sky Heghis
Budiding Mo, 2, 34ih Floor, Plot No. 120, Lokhandwata
Complex, Andhern (West), Mumbai — 400053 logether
with 4 car parking space. Both the Flats are mengad and
will b okl 3% one combred Fiat,

Rs. 26.00,00,000/- (Rupees Twenty S5ix Crores
Only)

10% of the Reserve price ie., Rs 2,60,00,004-
(Rupees Two crones Sixdy Lakhs Qnly)

15th January, 2024 between 11.00 am to 0500 pm

9. | Place of Auction

Dascription of the
10, | Immovable Property)
Securad Asset

11. | Reserve Price

12 Earnest Money
‘| Deposit (EMD)

13 Inspection Dabe and
| Time

For further details, contact Mr Ankit Shetty, Awthorised Officer, nwent Asssl
Seciritization and Beconstruction Company LI, al above menbioned address, Phane
Mo SE20587626, Emall id; ankit shettyi@ineentans, com

For detailed terms and conditions of the sale, please refer to the link provided on
wiwwLinvenlarc.com Secured Crediloss (INVENT pwebsite

Dafe: January 08, 2024
Place: Mumbai

Sdi-

Authorised Officer
Invent Assets Securitisation & Reconstruction Private Limited
[acting in its capacity as trustee of INVENTI 516/'546 Trust)

financi“. ep. .in

Near OId B.D. O. Offlce TaIuka Palghar Manor Distt. Palghar 401403
E-mail: M627@|nd|anbank.co.|n

Bank under the Securltlzatlon and Reconstructlon of FlnanC|aI Assets and
Enforcement of Security Interest Act and in exercise of powers conferred under
section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules,
2002 issued Demand Notice Dated 09.10.2023 calling upon the Borrowers
Mr. Jallaluddin Nizamuddin Khan (Borrowers & Mortgager) to repay the
amount mentioned in the notice being Rs. 14,31,285/- (Rupees Fourteen|
Lakh Thirty One Thousand Two Hundred Eighty Five Only) within 60 days
from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession
of the property described herein below in exercise of powers conferred on him
under section 13(4) of the said Act read with rule 8 of the said rules, on this
5% of January of the year 2024.

The borrower in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of the Indian Bank for an amount of Rs. 14,31,285/- and interest and
other charges thereon from date of demand notice.

The borrower’s attention is invited to the provisions of sub-section (8) of section
(13) of the Act, in respect of the time available, to redeem the secured assets.
DESCRIPTION OF IMMOVABLE PROPERTY:

Flat No. 201, 2" Floor, Building type D, Suncity Complex, Village Manor, Taluka
& District Palghar - 401403. Admeasuring Carpet area 576 sq. ft. Boundaries :-
North :-by Open Land, South :-by Manor Palghar Road, East :-by OpenLand,

West :- by Open Land.

Date : 05.01.2024
Place : Mumbai

Sd/-
Authorized Officer, Indian Banki

FORM A
PUBLIC ANNOUNCEMENT

[Regulation 14 of the Insolvency and Bankruptcy Board of India
{Voluntary Liguldation Process) Regulations, 2017

FOR THE ATTENTION OF THE STAKEHOLDERS OF

MAHAVIR METAL WORKS PRIVATE LTD

) HELE'I.I'ANT PAFIT|'|:UL-|1FI:5
1. r-.lam: of comparate persaon "."luﬁH-’u'-'lT MIETAL WIIHHKS FRIVATE LIMIED
?..L‘:-ilr‘rrl'u WO :-l:rllu:-n ._J-I'-:n'r.rl".,a‘.!_. e r5-::-|'| .T-‘LI.ICI:':-L 15978

3. | Autharity under which opaEie peson | Regstrar ..H.:l:-ﬂuanea MMeharasiira,

By :-:|r|.1-:|r11|=|1_. ngstres Shmbsa uncker Commpsres &L, 1958
4. | Comporate ientity rumiber / bited | UTMB0OMHIOEEFTCA2307S
Faabiity ihenkity Rumbes of comorie
(L=l E ]
_;.J:k:n'.-ﬂ-:lrl.'llr-'l.ﬁ.':-e‘.r\-:xl rrfi'rc:-e: ard
principal office OF any) of copanate
PErsin
8. | Liquicetion commencament date of
| pommerale Prarsn

7. | Mame, address, emal address,
tedeatone rumber and The registation
riimiber of tha lgquidator

| B101, Feor 10, PIbE5, B, Maker Tower,
G 0 Somand Meeg, Wond Trade Cantre, Cuife Ferada,
Sumilxs I.'“ill.I Mumbai, Mahamshbng, ndia, ﬂ".ﬂ'.l.'.l:l':"
| 0E0L2024

i

Wi, Hiesn Kothar

RegEdration ko ;

EEIPAD02AP NO03 24, 2007181080249

14, Salva Aparirmesi, Cpp. Bancdhal MTHL Buikling,

5. W, Foad, Kandvak (), Mumber - 400067

| hiteshholhancsRgmailoom

&, | Last data for subrmission of dedms Fabruany & 2024

Wotice 15 hareby given that the MAHAVIR METAL WORKS PRIVATE LIMITED has
aommented waluntary liguidation lanuary D8th 2024

The stakeholders of MAHAWIR METAL WORKS PRIVATE LIMITED are hereby called wpon 1o
submit a proof of their claime, on or before Febraary 5, 2024, to the ligueidator at the address
mentioned agamstitem 7.

The financlal credibors shall submit thelr proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in persan, by post or by electronic means,
SubmEsion of falee o misleading proofs of clairm shall attract penalties

S -
kr. Hitesh Kothari

BB IPa-002/ 1P NOO32 2017-18/105929
LEpussator

MAHAYIR METAL WORKS FRIVATE LIMITED

Cate: 10001 2004
Placa: Murnbai

ieaT 4% & Indian Bank

Near OId B. D. O. Office, Taluka Palghar, Manor Distt. Palghar - 401403
E-mail: M627@|nd|anbank co.in

vvhereas e undersignhead

peing  the
Bank, under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act and in exercise of powers conferred under;
section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules,
2002 issued Demand Notice dated 09.10.2023 calling upon the Borrowers

Mr. Mahendra Gulabchand Joshi And Mrs. Indira Mahendra Joshi
(Borrowers & Mortgager) to repay the amount mentioned in the notice being
Rs. 13,98,455 /- (Rupees Thirteen Lakh Ninety Eight Thousand Four Hundred
Fifty Five Only) within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession
of the property described herein below in exercise of powers conferred on him
under section 13(4) of the said Act read with rule 8 of the said rules, on this
5% of January of the year 2024.
The borrower in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of the Indian Bank for an amount of Rs. 13,98,455/- and interest and
other charges thereon from date of demand notice.

The borrower’s attention is invited to the provisions of sub-section (8) of section
(13) of the Act, in respect of the time available, to redeem the secured assets.
DESCRIPTION OF IMMOVABLE PROPERTY:

Flat No. 102, 15t Floor, Building type C Suncity Complex, Village Manor, Taluka
& District Palghar - 401403. Admeasuring Carpet area 582 sq. ft. Boundaries :-
North :- by Survey No. 36/261, South :- by Manor Wada Road, East :- by

Survey No. 32, West :- by Survey No. 35.

Date : 05.01.2024
Place : Mumbai

Sd/-
Authorized Officer, Indian Bankj

SALE NOTICE FOR ASSETS TO BE AUCTIONED OF
ADYA QILS & CHEMICALS LIMITED (IN LIQUIDATION)
{by erder of NCLT Mumbai dated 4th March, 2020 under Insolvency
and Bankruptcy Code, 2016)
Liquidator's Ragd Add. - 201 Lesla Apariment, J K Paradise and Rajanand
Complex, Off Eksar Road, Borivali (W) Mumbai-400092,

Name of the Corporate Debtor | Adya Qils and Chemicals Li mltad

Registered Address as per 2001, 2nd floor, Sai Sadan, 37th Road,
ROC Records | Bandra {(West) Mumbai — 400050
CiN | U15140MH1897PLC111777

Date of Incorporation | 711719587

Expression of Interest are invited from bidders for acquiring the following
assets to be sold in e-auction by the undersigned through the e-auction
agency — Linkstar Infosys Private Limited.

Last Date for Submission of 25.01.2024 {upto 05,00 PMIST)

Eligibility Documents _
Date of Intimation of Qualified Bidders 27.01. 2024
5 03-02-2024 (From 11:00 AM to 5:00
i ! :
iy sttt Wi tisio | PM with priar confirmation)
Last date for EMD IS]E-I'_'IE-EDE-d- (upto 0500 PMIST)

E-Auction Date |08.02.2024 (From 11,00 AM fa 1.00

_ |PMIST) _
[tem Details and Reserve Earnest | Increm-
Ma. Asset Location Price (Rs.) Maney antal
| e ¥ [Deposit (Rs.| Value [Rs.)
1 | Land - Block no. [Agrcultural land of 12538| 80.27,000V- | 900,000 | 25.000\

77 {old block no, |sgm located al siuated at (Ninety Lakhs [(Nine Lakhs)| (Tweanty

81) {ofd survey  [NH B, Vikage Manglj. Tal, -'Twenrg.l Seven Five
{no. B5) old Tenura |Karan, Dist. Vadodara Thousand) Th:uuaand:l
2 | Land - Block no. Agrlc..'tural land of 3420 24 62000 | 245,000~ | 15000
79 (oid block no. [sqm located af siuated al (Twenty Four | (Twa Lakhs | (Fifleen

£3) (old survey no. NH 8, Village Manglej. Tal.- Lakhs Sidy | Forty Five | Thousand)
| 115/4) ohd Tarura |Karjan, Dist. Vadodara  Two Theusand)| Thowsand) |
3| Land Block No. |Agncultural Tand of 12538

TTand 7@  [sgm and 3420 =qm) 109000000 1000000 | 40,00/
{logether)  |respectively located afj (One Crore | {TenLakh) | (Forty
ild Testuire silualed at NHE, Village N Lakhs) Thousand)

Manglej. Tal. - Kanan, Dest.|

|Viadodara
1. E-Auction will be conducted on “AS IS WHERE 15", “AS IS WHAT IS'
"WHATEVER THERE IS" and "NO RECOURSE EI-AEIS" only.
2, Interested applicants may refer COMPLETE E-AUI:TIE!H PROCESS
INFORMATION DOCUMENT containing details of terms and condition of
online E-auction, E-Auction Bid Form, Eligibility Criteria, Declaration by
Bidders, EMD reguirements ete., available on hittps:feauctions. co.in
3. The inwilation o invite prospective bidders does nol creale any binding
abligation on the part of the liguidater or Corparata Deblor 1o effectuate the
sale. The liguidator reserves the right to accept or cancel or extend or modify
the process andfor to accept or not 1o accept any Bid, and/or to disqualify any
interested party’/ bidder without assigning any reazon and without any liability
4, The Bidders will be bound by the Terms and Conditions as explicitly camied
im the Process Memorandum wilhout any changes, and if any changes ara
made in thase lerms and candilions by an interasted parlty/biddear whila
submitting the Bid Documents, than such changas withoul tha axplicit
parmission of the Liguidator will lead to disqualification of the Bidder(s).
2. In case of any gqueries with respect, pleaze drop an email to
adyaoils.inliquidation@gmail.com Contact person on behalf of the e-
auction agency: Mr. Vijay Pipaliya / Mr. Ahmed 9870099713, Email:
adminieauctions. co.in.
Rekha Kantilal Shah
Liguidator -Adya Oils & Chemicals Limited in liguidation
IBEI Reg. No: IBELIPA-001/IP-POOTTEL2017-18/11345
AFANalid upte D3M10/2024
Communication Add.: 1094, Patel Shopping Centre-8 Bldg.,
C Wing, Chandavarkar Road, Borivali (W), Mumbai-400092
Liguidation Process Email: adyacils.infiquidation@gmail.com
Date: 10001/2024. Place: Mumbai

RICHIRICH INVENTURES LIMITED

Regd Off : A-1 Ground Floor, Emperor Court, Church View, Yashwant Nagar
Vakola Santacruz East - 400055, Mumbal, Maharashira
CIN: L46209 MH1986PLCO39163

NOTICE OF EXTRA ORDINARY GENERAL MEETING,
REMOTE E-VOTING INFORMATION

1. Notice is hereby given that the Extra-Ordinary General Meeting [EGM)] of the
Company will be held on Wednesday, the 317 day of January, 2024 at 11:00 &M,
through Video Conferencing and Other Audio-Visual Means (V) to ransact the
business as setoutinthe Motice of the EGR.

2 The EGM is being convened through VESOAVM in compliance with the applicable
proviclons of the Companies Act, 2013 read with MCA General Clrcular Mo,
02,2021 dated January 13, 2021 read with Circular Mo, 11,2022 dated December
2E, 2022, 202020 dated May 05, 2020 in conjunction with Circular Mo, 1472020
dated April 08, 2030 and Circular Mo, 172000 dated April 13, 2020, 222020 dated
june 15, 2020, 33/2020 dated September 28, 2020, 39/2020 dated December 31,
2020, 10/2021 dated June 23, 2021 and 2042021 dated December OB, 2021
jcollectively referred to as "MCA Clreulars™) and SEBI Clrcular Mo, SEBLS
HOJ/CFD/CMDL/CIR/P/2020/79 dated May 12, 2020 and SEBI/HO/CFD/
CMDZ/CIR/F 2021711 dated January 15, 202 1respectiviely, Physical attendance of
the members s not required for the EG M, Members desirous of attending the EGM
through WC/OAWR may attend the EGM by following the procedure prescribed in
the EGM Notice

1 In terms of the aforesald circulars, electronic copies of the Notice of the EGM have
been sent to all the shareholders whose e-mail ids are registered with the Company,
Registrar & Share Transfer Agent/Depository Participants and process has been
completed on 09012024, Hence, no pinsical copy of the EGRM Motice has been
dispatched. These documents are also available on the website of the Company
wwrw richirichinventures.com and can also be accessed from the website of the BSE
Limited at weanw beeindia.com

4 Shareholders will be provided with a facility to attend the EGR through WC DAY M
through the MNSDL e-Voting systems. Shareholders may access the same at
hittps: fwwwsevating nsdl com under sharehalders) members legin by using the
remote e-voting credentials. The link for YESOAVM will be available in
sharehoiders members' login where the EVSN of Company will ke displayed.

S.A% reguired wnder section 108 of the Companies Act, 2013 read with Rule 20 of the
Companies (Management and Adminlstration) Rules, 2014, as amended fram time
to time, the Company has engaged the services of national securities depository
fimited to provide e-voting facility to the shareholders of the Company, Members
halbdimg shares in dematerlalized from as on the cut off date Le., 24012024 may
cast their wotes electronically on the business as set forth in the Notice of the EGM
throwgh the electronic voting systems of NSDL [remote e-voting)

B.Members are hereby informed that:

a|The business set forth in the Motice of the EGM may be transacted through remaote
e-voting system at the EGR.
b The remote e-voting shall commence on 28.01.2024 [2.00 AM I5T) and shall endon
30012024 (500 PR IST) Members may note that once the vates are cast on a
resolution, the members shall not be allowed to change it subsequently.
) The cut-off date for determining the eligibility to vote by remote a-voting systems at
the EGM shall be 24.01.2024
d)Remote e-vating modube will be disabled after 5.00 PM IST on 30,01, 2024,
elhny person who acquires shares of the Company and becomes a Member of the
Compamy after sending of the Notice and holding shares as of the cut-off date, may
obtain the login ID and password by sending request at company RTA i.e., Adnoit
Corporate Services private Limited. However, if hef she is already registered with
MNSOL for remaote e-voting then hef she can wee hisfher existing wsers 10 and
password for casting the vote.
tIThe facility for e-woting will also be made available during the EGM and those
miembers present in the EGM through W facility and have not cast thelr vate onthe
resolution through remote e-voting and or otherwise not barred from dolng so shall
be aligible to vote through the e-voting systems at the EGM. The members who
hanve cast thelr votes by remote e-voting prior to the EGR may also atténd the EGM
but shall not be entitled to cast their votes again.
glThe manner of woting remotely for members holding shares in dematerialized
miade and members who have not registered their e=mail addresses is provided in
the Motice of the EGM
hiMembers who have not reglstered their e-mall addresses with respactive
depository participants are reguested to wupdate their a-mail addresses with
Compamy s Begistrar and share Transfer Agent, Adroit Corporate Services Private
Limited to receive coples of EGM MNotice, Instruction for remote e-vating and
instruction for participation on the EGM through W C.
ijln case you hawe any queries or issues regarding e-voting, you may refer to the
frequently asked Question ("FAQS™] and e-voting manual available at
wrw.evoting. nadl.com, wunder help section or wrlte an emall to helpdeask,
avotingi@nsdl.co.in or call 022-23058738 or contact Mr. Harish Sharma, Company
Secretary & Compliance Officer at A-1 Ground Floor, Emperor Court, Church Wiews,
Yashwant Magar, Vakola, Santacruz, East Muembal City- 400065, Maharashtra emall
id: crichirichi@gmail.com, Ph: (022) 79664656,

iIThe Board of Directors of the Company has appointed bMr Vivek Surana, Practicing
Company Secretary as the Serutinizer o scrutinize the evoling process and voting at
the EGM in a fabr and transparent manner. The results declared along with the
Scrutinizer's report shall be communicated to the stock exchange and will also ba
displayed on the Company swebsite www richifchinventures com within 248 hours
fremthe conclusion of EG M.

Date: 09,01.2024

For Richirich Inventures Limited

Place: Mumbai 5dy-
Rajani Manawvath

" DIN: 67889037

& OMKARA OMKARA ASSETS RECONSTRUCTION PRIVATE LIMITED

Corporate Office; Rohinoor Square, 47 Floor, KLC. Kelkar Marg, R.G, Gadean Chowd, Dadar [Westy Mumbsi 400025
Mabite; +51 B09TR06506 | Board, #31 22 6584000 Emal; abhishet shelarombamerc. com | www.ombarast. com
[Appendix - IV-A]

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule & (6) read with Rule 9 (1) of the Securty Interest
(Enforcement) Rules, 2002

Nolice is hereby given fo the pubBc in general and in particular fo the Borrowen! Co-
bormowen'Guarantor/Mortgagor wiz. Mis. Ganpati Enterprises through its Prop.
Pravinchand Marindernath Sehgal Karta of Pravinchand Sehgal (HUF),
Pravinchand Marindemath Sehgal, Gauray Pravinchand Sehgal and Pooja Gauray
Sehgal that the below described immovable properies morgagedichanged to Bharat Co-
operative Bank (Mumbai) Lid., the Secured Cradior who in turn assigned the underlying
sacurity interest terein unto the Omkara Assets Reconstruction Private Limited and the
possession of which has been taken by the Authorised Officer of tha Omkara Assets
Reconstruction Private Limited, a Secured Creditor, shall be sold on "As is where is”, "As
is what is", and "Whatewver there is" and "Without recourse” basis on 15.02. 2024 at 11.00
am (last date and time for submission of bids s 14.02 2024 by 4.00 PM), for recovery of
Rs.8,00,22,378/- (Rupees Eight Crores Twenty Two Thousand Three Hundred
Seventy Eight Only) due and payable as on 23.08.2019 with further Interest and
Expenses w.el 09.01.2015 due o the Omkara Assets Reconstruction Private Limited,
Securad Creditor from above menfioned BorrawenCo-borrowen'Guarantars.

The Omkara Asseds Reconstruction Private Lirmited (acting in its capacity as Trustee of
Ormikara P53 (42019-20 Trust) has acquired entire outstanding debls due and payable by
the said Borrowar/Co-boroweriGuarantors vide Assignment Agreement dated
14.08. 2019 along with underhying security from Bharat Co-operative Bank (Mumiai] Limitad.
The descriplion of the Immovable Properiies, reserve price and the eamest money
depositand known encumbrances (if any) are as under;

L
LT

Fany

DESCRIPTION OF THE PROPERTY Fesenve Price EMD

1} Lot | - Shop No. 22 admaasuring 1900 =q. . carpat
area situatad on the First Floor of the building known as
“‘Dilkap Centre’ constructed on piece and parcel of land
beaning Survey Mo, 15 baing Hiss Na. T, Survey No. 52
being Hissa No. 16 (Part), CTOF Mo. 717 and 71711106 Rs Rs
situate lying and being at Village Mohili in Greater e -
Mumbai in the Registration Sub Disfrict and District of i
Mumibai City, Lobo Compound, Saki Maka, Andhern
(East), Mumbai-400072 and bounded by East Mew
Centre, West: Andher Kurala Road, Morth: Akruti
Orchid, South: Mehra Industres

Mot
Ko

Lot Il - Office Premises No. 407 admeasuring 1174 5q.
fl. carpet area situated on the Fourh Floor of the
budlcing known as “Dilkap Cantre” constructad on piece
and parced of land bearing Survey Mo, 15 being Hiss
Mo. 7, Survey No. 52 being Hissa No. 16 (Part), CTOF
Mo. 717 and 71711 to & situate lving and being  at Rs. Rs.
Willage Mohili in Greater Mumbai in the Registration | 2,64,00,0000- | 26.40,000/
Sub Distnct and District of Mumbai City, Lobo
Compound, Saki Maka, Andhesi (East) Mumbai-
400072 and bounded by, East: AKruti Orchid, West:
Andheri Kurala Road, Morth: Amar Industrial, South:
Road/Powsnca Industy

Date of E- Auction

Minimum Bid Increment Amount

Last date and time for submission of bad letter
of participation™®YC Document/Proof of EMD:

Inspection

Not
Known

15.02.2024 at 11.00 am
Rs.2,00,000/-

14.02.2024 by 4:00 pm

Lot |- 20.01.2024 batween 02.30 PM to 03.00 PM
Lot Il - 20.01.2024 batween 03.00PM to 03.30 PM

This Publication of sale nofice 15 also deemed to be a Thirly Days' nobce 1o the
Borrowers/Co-borrower/Guarantors  under Rule 3{(8) of the Securty Inferest
(Enforcement) Rules, 2002 and in adddfion lo the notice mdependently served upon the
said Borrowers/Co-borrowenGuarantors

The intended bidders who have deposited the EMD and require assistance in
creating Login 1D and Password, uploading data, submitting bid, training on e-
bidding process etc., may contact e-Auction Service Provider “M/s.C1 India Pvt.
Ltd®, Tel. Helpline; +91-7291981124/25/26, Helpline E-mail 1D:
support@bankeauctions.com, Mr.Bhavik Pandya, Mobile : 8866682037 E mail
maharashtrafciindia.com.. and for any property related query contact the
Authorised Officer Abhishek Shelar, Mobile: +81 B097998596 Email -
abhishek shelar@omkaraarc.com.

Intending bidders shall comply and give declaration under the Section 29A of
Inselvency and Bankruptcy Code, 2016, for detailed information please refer to the
Terms and Conditions. Sdl-Authorized Officer,

Date : 10.01.2024 For Omkara Assets Reconstruction Pyt Ltd,
Place : Mumbal {Aecting in its capacity as a Trustee of Omkara PS 0472019-20 Trust)

PUBLIC NOTICE

Maotice is hereby given that the following Share Certificates for 120 Equity
Shares of Rz 10/- {(Rupees ten only) each with Folio No. 034827699
of Reliance Industries Limited, having its registered office at Maker
Chambers |V, 37 Floor, 222 Nariman Point, Mumbai, Maharashtra-
400021 registered in the name of MUSHTAG AHMED SHAIKH,
ZULEKHA SHAIKH & A KHALIL SHAIKH have bean lost. MUSHTAQ
AHMED SHAIKH have applied to the company for issue duplicate
certificate. Any person who has any claim in respect of the said shares
certificate should lodge such claim with the company within 15 days of
the publication of this notice.

Faolio Certificate| Distinctive No. | Distinctive No.| No. of
Mo. No. (From) (To) =hares
4489017 72988639 72989658 20
TRTTORT 147 TROTES 147780770 05
10414324 186578205 186578214 10
34827699
14476305 ABTOTEE25 ABETYT56E49 i)
51406597 | 1177492432 1177492481 50
51406598 | 1177492482 1177492491 10
Place: Mumbai Sdf-
Date: 10" January 2024 MUSHTAQ AHMED SHAIKH

SELLWIN TRADERS LIMITED
CIN : L51909WB1980PLC033018
Reg. Off. : 126/B Old China Bazar Street,
Kolkata-700 001, Phone: +91 33 22313974
E-mail: selltl_1980@yahoo.co.in , Website : www.sellwinindia.com
Corporate Office:302, Priviera, Naherunagar Circle, Near Bank of Baroda,
Ahmedabad-380015, Contact No. +91 9714787932

NOTICE OF POSTAL BALLOT

Notice is hereby given that the resolution as set out below is proposed to be passed by the
members of Sellwin Traders Limited ("the Company") by means of Postal Ballot, only by way
of remote e-voting process ("e-voting"), pursuant to Section 108 and Section 110 of the
Companies Act, 2013 ("the Act"), Rules 20 and 22 of the Companies (Management and
Administration) Rules, 2014 ("the Rules") and all other applicable provisions, if any, of the
Act and the Rules made thereunder read with General Circular Nos. 14/2020 dated April 8,
2020 and 17/2020 dated April 13, 2020 various subsequent circulars, read with General
Circular No. 09/2023 dated 25th September, 2023 (collectively referred to as (MCA Circulars'),
Secretarial Standard on General Meetings ("SS-2") issued by the Institute of Company
Secretaries of India, Regulation 44 of the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015 and any other applicable
law, rules and regulations (including any statutory modification(s) or
re-enactment(s) thereof, for the time being in force), read with the equity listing agreement
executed with the stock exchange on which the equity shares of the Company are listed,
for seeking approval of the shareholders by way of ordinary/special resolutions for matters
as considered in the Resolutions appended below through remote e-voting process.

Description of Ordinary/Special Resolution

1.] Increase inthe Authorized Share Capital'and consequent Alteration of Memorandum

Of Association

2.| Issuance of Convertible Warrants on a Preferential basis and matters related

therewith
3.| To Authorize The Board To Borrow Money Pursuant To Section 180(1)(C)
4, To Authorize Board to Make Investments, Give Loans, Guarantees and Security in|

Excess of Limits Specified under Section 186 of the companies act, 2013

~ Interms of the General Circulars, the Company shall email the Postal Ballot Notice along

with Explanatory Statement on Wednesday, 10th January, 2024, to the shareholders of the
Company as on Friday, 5th Day of January, 2024 ("Cut-off Date"). Voting rights shall be
reckoned on the paid-up value of equity shares registered in the name of shareholders as
on the Cut-off Date.

Further shareholders, whose email ids are not registered, may temporarily get their email
id registered with the Company's Registrar and Share Transfer Agent, Niche Technologies
Private Limited, by following the registration process as guided. Post successful registration
of the email, the shareholder would get a soft copy of the notice and the procedure for
e-voting along with the User ID and Password to enable e-voting for this Postal Ballot. In
case of any queries, shareholders may write toselltl_1980@yahoo.co.in

The Postal Ballot Notice and instructions for e-voting may also be accessed on the website
of the company i.e.www.bseindia.comand at https://www.cdslindia.com

The Company is providing facility of voting through electronic mode (E-voting) through
CDSL e-voting Platform. The e-voting shall commence from Thursday, 11th January,
2024(09.00 A.M.) till Friday, 9th February, 2024 (05:00 P.M). The e-voting facility shall be
disabled by CDSL thereafter. The voting rights of members shall be in proportion to their
shares of the paid up equity share capital of the Company as on the cut-off date i.e. Friday,
5th Day of January, 2024.

Further the Board of Directors of the Company have appointed Mr. Suhas Bhattbhatt, Practicing
Company Secretary, (Membership No. 11975), as Scrutinizer for conducting the voting process
through Postal Ballot (e-voting) in accordance with the law and in a fair and transparent
manner.

The Scrutinizer will submit his Report to the Chairman of the Company, upon completion
of scrutiny of Postal Ballot (e-voting) provided by CDSL in a fair and transparent manner. The
result of the Postal Ballot will be declared on or before Sunday, 11th February, 2024 and will
be communicated to the BSE Limited and further will be posted on the Company's website
https://www.sellwinindia.com/.

For any grievances connected with the electronic voting, you may refer to the Frequently
Asked Questions (FAQs) for Shareholders and the e-voting user manual for Shareholders
available at the download section of helpdesk.evoting @ cdslindia.com or 1800 22 55 33 or
the undersigned at the contact details mentioned above.

For SELLWIN TARDERS LIMITED
Sd/-
Rajendra Sabavat Dakana Naik

Date: 8th January, 2024
Managing Director

Place: Ahmedabad

THE
SINES

LY.

i el PR

ik, o s ) -
l!l‘ml‘-'l lIllll-liﬂ.Ilh!H T i o b g 8

FINANCIAL EXPRESS

financialexpress.com




B 734 orfce | 45, 96R, 20 STHa R0%%

YR WE §ap oo oroes drgmses swifin et
0SBI @Tﬂam 2T TSI, ST hiveeia,

State Bank of India i wiferee 5w, wa . e, e uftem, -y ooty

(Fram ¢(2)) hosIT PAHAT (zarar fsadissiar)

eerefl, Frrenaien ® e d% o1 fear wited stfie an e i Reghemse oie forrgaee o1 wremTfReTd offiey oft TR offe
faafid) $ete 3fae, Roo3 3T Hem £3(%R) HedTaal (HafEl $eiEe (THEHE) o, Qo003 <A1 faw 3 3w ARl e frifid e shetqr 2T
GTCId G T SATSTHE Yo TG HE ThH TWahe T YaT STH=aT qRE=at & o feamid svamg Jimvar ST 3118,
T T TAHE FHUATA FoiaR STEHA ST, ATZR FER SO FSHTHT= S g1 2vard 34 6, Frreenadiemi- 39 @ref avi FHeean fsadan
oA Ul A1 et ¢ 3 (%) Tgaredl Gel Fel=a1 fFH ¢ 9 ] T UTH AR a0 6 0%/ 08 /0% TSH Edel.
forsoa: shefaR STTfOT FEHTaT=r ST ATgR 9 S0ATd 3t i, I fHesehdieht saaeR & 73 o Tet fiezehdielt Shelell HIvTdTel saer & ¥< o 311 sfean
=1 WTefiel feciedn WTemawiie T3 T@W i craiia Yeia st JrsHi= Tde.

. | e AT ST 23(R) gE= A@ Tireerdia aui

%. w T . Srfor wm

2 | oft. fedw weer amfor 29-¢-30%3 / F. W,68,34,8%3/~ (¥ | Wi F. 2YoR, ual Hew, fogwer-¢ 7 oigm omft @ fafeem, umew
F.IMUH (TR, | TF FHI GEEE A THE g TH | HLEATE . Lo, ko /2T Lo/, Lo /34 T Yo /¥y, TaHiTd T, o frdt
3LRRYQLEREY, FATEE TH) 26.0¢.303% USIIHTN HE | Hic TN, HEHIT Ufeerm 39 Fereret 311y feord, mer foshiesl, Bed-yooocs.
3¢33R0%03¢0) &I AT Tiead UAR 3.

R | oft. fedwr weer amfor 29-¢-30%3 [F. 9,48,%%,%%%/~ (RTV | Wi h. ¢oR, (AT HSIC, HIFSTh 3A1thd AT HUSugue =1 qit, e veg
&. I T TF FE T A UHOE TR TR | . w30, fewwn . o3, wed b 2R, fewwm w. o, wew #. 13, fewm w.
(T . THRIUTIATH HTH) £9.0¢.3033 TSYHIN #8 | o3 37107 T . 262, WATE. . WUt /4, Hed wrefmn U, Ige ufem,
3¢353033040) &S AT IR MR T, T ATEL A FEeret 3T e, a1, et ufvem, Garg-woooco.

3 | oft. fedw wee anfor 26-¢-3033 [ %. £,49,%3,¢0%/~ (¥ | T 5. $30R, §39T1 Aell, HEIeish Aha HRAT HCaauer=n i, aish
%. I TEA T I T AE FE T A U | T . 2R, T E, o3, @R H. 292, Tewm F. 0w, wed . 134, fewm
(@ . ) 2.0¢.2033 TSAYHT 68 IEIed oA | 3. o MM Heg 3. 0%, H.ATH. 3. Lu2 /4, Ted AT T, g4
3¢383C0R%80) TN JUR S, e, T et 33 st nfor feu, dr. et aftem, garg-xoooco.

TR =T SOATHIAT ST ST HEHTq SFewal Had 23 IT-hetH (¢) AT TEHS Folg= & I et 1 TR,
& : oy-0%-303%, TS : HaE wftrgra sferepTdl, wee e 31 sfean

T Sfuee 3ive T wEara 4.
(it feamon grefém wramr wiaiee fo. sft wm)

l . hoaT: e o et

Finance

Herd - Yoool?, HENTY.
Aavfiga wrEted « g - fot, & weren, frme aifidt fafeen, fme s widfte o,
AT S, I T GHI, Ters e 77, et (9fFem), gag - vooowo,

fZ) ®ed, 2003 =41 Fam ¢(8) et

sereff, frrenerfemri frmea Sitea sfve st wrmm fafies (g feamn aesfim wrearg wiiiem . swh ) =2 siga sfred e fregfergee sie
Fehreg A WA GEHITIeTe STigy 3fve Thie ih Rl 2 3, 003 STl Sl e ¢ 3 (% ]) Hearddl ffd Seie (Thiiz) e, 2003 =1 from
3 3 WaW AT STUHRTET AT o AT G FTH T AT & o T3aama e T8 Fele @0 gl Hvarard! Jefie @refia T8 Foiar /gHer am=
shoefen wiftrepa sifererr=aih TR geer S Felt A, Felarit e gt A FE hore 3R, FEUH Heigr/aieR s gefamr S gEe quar 3 6,
ForereaerieT Tet siae=at Ham 43 <A1 G-Feld (¥) Tedradr Hagfdl e ThidHe T8, 2003 =47 faW (¢) STl 1 YeH helodT SR aT Fe6
Fefict wrefiet aftfcican firesehdian oo Seel 3118, HeiaRie @& qror Ao famT=TaTdt Suchey =1 Henla siae=al % §3 <1 TI2-sherd (¢) =41 WgdHS Jvard
AT IR, R Flgr ST e HHT S ATgR MG HATd 3 6, i e saaer FE T4 A fHedhdag shere HIvdTd sadER 7 defid @it g
T T e ST ftet hiveet sive gt wemE feafiee (gt feam g fim wamma wiaiem for. erft ) =ar sy s T

3. wHeR /R AROT T Ui wmft FEeT A wHeATE

ES ara (zerrer foreseha) Enpgea i@

5. | (F HIEH. 0000t33)/ (Gard W) ¢. 2R | =1 wiefiet feafiad iR 1, 11, 1 w3 sif qufiierarn faaff yeheamed | 30-0¢-2033/ 0§.0%.30%%
ATgEEE w1, T, (Fefar /memEr) Ffed /weie Wy e v qaifed Tedd e e, a1 wed, . wEe- .

2. TR SEA (SER /TeTorEr)

3. o7Ifrs SmTEé (hefer wedmefier
Hftaw/mfieR) . fomman sfi e (i
wedmefier geter/wrfier) u. gul o (Fefen

%9008 T Weg . 3% /¢, WA GAR Lybo =Y. W, M0 78 3. 30, | 2%,0%,63,8%¢/~
Ao gaR Yoo =), #. are S & wd wn snfor e ferd ot | (v9d v R
TS GEEs $1d Yeheutaed faemm snfor ufasardie sigom fasmae, 7 | whew @ aEy
Fersperelt snfon g gcieh woiew/gfer = Heuid TevERE w4 fEEE | R A s

Tedmei gfier /vmfier) €. i Seart i wfersarelien qedsh %, b W@, A0, 21, 7 o FeaRie qeh, 5 oTH)
(Wé@ﬁwﬁam/wﬂm) . T STHA, fohe Het seemrad fomm g snifor/ fRan s Shetean T A T

S (Fefen wedmeie gefiar/wfian) ¢
st wfer (Fefan Fesmeie evfier /vrien)

TTTersfia T 3 A0 711 FEt e Hafd e fafine e @ snfr
TR e A STAETATAT ST FSERA qeh e, $ S o AE
TROT=AT Hoelid SFEeret.

(02-08-30%¢)

g |
Wehed “oft ATt deTge Hefre fefrrene (qet Srowrwne st wma)
agmmﬁ%aﬁ—manﬁr&ﬁmﬁwﬁaﬁﬁﬁgﬁm/wmwgﬁqﬁ&ﬁwﬁﬁw@

wH T
STER IgErun
(3rToog-Ht 3f-g el aiE a1 3fean
(T=a1 feEmT fsHaT) TYEH, 302 TIAYH)

Tee g Tasge fefee=an
wfera quvfrer
5. | FORE A T e Hed 99 wee fafies
3. | e e T aiE 2%/ 08 /9RE¢
3. | e st 51 3fetd <orfia / TR o1 Fofi, TR,
Hevfiepa a1 3 wifersRr Herd hofl T, 4]UE SAaa
¥, | HIANE saehie Hidie TS Fox ¢ ]RUATAL & T3 23004
Elca
b, | T HEd dievfigd w@fem | =203, Herell-20, wife-cy, o, He 2R, St & wmmf awf,
STV AT FrTerd (SR SHed®) | 98 g8 HeX, FH W, Yes {4, Hard, WeWy, WHd. ¥ooool
ikl
&. | iTe s wftm 5o 0§.0%.303%
AT e
el i ST iR Sieft 3. : ST/ AEdT-oo? /
Ezica A THo0 3Ry /R080-2¢ /10838
W,W&m’éﬁz e fafeemsaes, w. <. T,
), qer - choik?
h\teshkothancs@gman com
¢. | =@ are A sifaw T Hgarl b, 0%

TGN AT 0T AQ Fl, TETAR Hew ae wraege fefiee af amios, RoRy Ust Wt
THTIHTE G&aTd hefl 3772,

TETER Hew aerd uTaege fefiee=a ©eahelioed A1 cai=aT g e &1e (o =41 HHIL F9g heted]
TSR AT TS Tgamrt &, R0Ry Usia foha et arafervems armwam Iq 1.

ferchiar el =T gTeAT A haes eI TIEHTGR FTet HUAA. Te 3a8 Shaloed gredi
O SAfFTE: TUTETER = ST HTEHTER ATel .

AT STIT femmyE ShEuTT=T oA Qe HeieR fia e ST,

e AT Fe v st - fEe 4, v, gEE % & /o) ¢, Ten wee, e v vad, et i, 9, e, 9eRg vergol, 3% witgd
SfireRr=aiT Tfon/ fohen iue wrater: wie . ]¢, B 1V, TeN fRr, T, g ai S0 FEr.

oo : T, foi ¢ g0/0% /008 wE/ - i AU, SATAATATETS EH ETEATH fer. wian

TG ¢ | TG | 0% | T | ¥¥2 | Ro%  [9¢.RE| 0.3% | %<6y || 43 |FARA L ¥o3 | RflEH | Gk | (36 | w47 | 034 | R0.38

T ¢ | ZMIEt | 302 | U | w¥R | &R  |%0.00[¢cko.o0| g.uo [|u¥ [FWRA L ¥of | R UEF | ¥R | Ro’ | %4k | o.ou | 14.8%

90 |3UTEA ¢ | ZHIE | 203 |4 STEH| wsR | R0’ | 4¢.%6| o.ol | 9¢.%% || 44 |3HHA R %0y | RTHH | &Y | (43 | WS’ | Luu | ¥

9% |JARG ¢ | TG | 0% | TR | w2 | Ro’ | 2¢.R6| 0.3% | g || 4B |FARAR fou | RfmEd | BRe | ¢4 | 3w’ | Rhu | 38X

HIANE BT : §§ o AT, A1 WSS, AR-eeh
uTeh, A% TS grEd, T (g, gaE -

%000§3.

Asset Reconstruction
et 37eeq fermegae o fa., (STesime), “Hmn sruare 03¢ g&e’’ = owdl @ sifirgwaifendt snifor & dmn grasfém e we fomfea
AT 2% HIE 2091 UTi=a STTEEich" NI GHATER WIeild TG FOGRIe TR G 1.

TR g fesem fvg fhrgaem 31 SrEAT=Ee ey 3ive TR 1% el sette 3iae RooR o fasgfd) satee

93 |gumd ¢ | aEt | 309 | WUEH | w3 | €0’ | 2E.y| o.ug |2u.q3 || 4Y [T R 208 | RMTIH | & | (U3 | W03 | 023 | 22.RY

93 | eI ¢ | aWIE | 303 | TG | w¥? | B0k | 90.%6| o.0% | 8¢ Ry || ¢ |THRAR 203 | 3 ofiueH | ¥xo | Row | %¢.8& | 0.03 | 9¢8%.00

9 |TURE % | AT | 30w LU | wxR | Ro’  [RE.¢| oo | gu.gy || M3 [FIRAR 203 | IUEH | wxo | Row | 2¢.R& | 003 | 1083

ou g ¢ | aEr | vot |t duEE| wx3 | Ro’  |RE.x| oo | y.qy || B TRIR 2ou | RlUEH | A%s | c43 | R3.0% | o3 | 3331

46 |3 ¢ | 2| woR | % AUTE| wx3 | Rek | 26| o.0f | tend |50 TR 30g | ReflwE | B | c4d | ety | o34 | 238

(ThTgHe) T8 2003 T YoM HeledT ATUHRTE ST FE- FEETHT= SHAeT Gorl ATgR 24 3ATed HI Wielid T9g fiesshd deharehan sgesi
*SieTEa - forema’” = wmi fashvara JuR SR, fiesshd) @eia Tg SR ST TR (W R WY o ‘R o w9 e’ swfur “fearn
ararera”” TedT HICHITO fehvard A,

e /gHiEr AT Eeicakea: weaT
@
2. oft. orfae evRm WEe, U/¥o?, AW W, U IwEeS, W TSl | B. 33,0%,293.3¢/ - (¥ G @ TH 03.09.3033
e, qTelTs(9), Hod-0 000 R TR AU F 18 wedw wm)
. oft. Pt arfae wrEe, U/¥os, U1 W, UoE IarivEes, H urel | 3%.2R.2033 TS YA W €YY WakeeAT
ST, ATeTE(), Hag-¥oo0’l qrETd Wi s,
TTeR fieehd= quiT et fehma IIR A
AT . (2R T ¢Ro U TE HielTe Y, dATefeh siaell, Gois, Werrg =1 adiad, Toft &l 40, (e 5. 5.
qTeATE (), Gag-¥oooRl A fEuq SIh! fame st TraTTerher® TR i stTmRfees grafam dam@el fof | go,00,000/~ §,00,000/~
aefte SR Freme srem s sudm e © i, oo aeearedia ST vuo 9 g fiee o &9 (v | (Fvd Ee e | (F9d wel e
%2.¢3 < Hicd) e 3. 203. AfAeT SR Widet gR Wrerehre feseha o) o)
ferera srrwmaTe AuivEr; -
Tarseheta Frfterun : 33.02.303% AW, 29.00 7. 3,00 UHHA WIehl TG HYvATE Sifem aiE : 22.0%.%0%%

fereraTeft AT : 30.02.303% 3. 2.00 ¥ . 03.00 qwAN (Weht 4 fafrei=n foramrez).
- fererma fershrean ot amfor oreft
5. Toeea wdia fadiaTed forereft o AT stfor fosht qror et rev Tremaee site g shut for. (sTusTrE )= agdierd e,
frresshdl S AR A MR TR @ R afon ““fert sraeia’ qe e fahvard Adia.
. 3-fHamE AT W=rdTITH S REaTER 0. USETY $uTe Uraege feafide A J9@me hitps:/iwww.auctionbazaar.com (H. THTHIT
3A1e Teee fefiees Seidar) arha svara A9, §-foaamaran fifaer semas wfada smed stiaema $-faame st ywmes s 3-

Public Notice against above mentioned Opposite Party.
Hence the Hon'ble Commission Order the service by
substituted Service i.e. Public Notice.

TAKE FURTHER NOTICE that the above mentioned Opposite
Party have to attend the next date of hearing is 24 Jan 2024 at
10.30 a.m. At the above address.

If the above mentioned Opposite party fails to attend on the
aforesaid date, time and place either in person or through the
authorized agent, the commission may in its discretion to take
the further steps in above complaint.
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Registrar,
(District Consumer Disputes
Redressal Commission,Central Mumbai.)

Date:- 1 November 2023
Place: Parel, Mumbai
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